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F. No. J-13012/8/2009-1A.II (T) 
Government of India 

Ministry of Environment, Forest and Climate Change 
(Impact Assessment Division) 

OFFICE MEMORANDUM 

followed as described therein. 

Indira Paryavaran Bhawan 
2nd Floor, Vayu wing 

Aliganj, Jor Bagh Road 
New Delhi-110 003 

Sub: Amendment in Environmental Clearance for change in coal source 
by Thermal Power Plants - reg. 

Dated 06.12.2023 

The Ministry has issued an Ofice Memorandum (O.M.) of even no. dated 
11.11.2020, facilitating the change in coal source for thermal power plants subject to 
compliance of relevant notifications as mentioned therein and a procedure to be 

2 The Hon'ble NGT vide Order dated 24.05.2023 in Original Application No. 74 
of 2021 directed the MoEF&CC to revisit the O.M. dated 11.11.2020. In order to ensure 

the compliance of the directions of the Hon'ble NGT, the matter was deliberated by 
the Expert Appraisal Committee (EAC), constituted by the Ministry to consider the 
Thermal Power Projects for grant of Environmental Clearance (EC) under the 
provisions of the EIA Notification, 2006, as amended, and the EAC has recommended 
certain amendments in O.M. dated 11.11.2020. 

3 Based on recommendations of the EAC and subsequent approval of Competent 
Authority, the Ministry hereby make following amendments in the O.M. dated 
11.11.2020 

The Para 7 of the O.M. dated 11.11.2020 shall be read as follows: 

7. In order to simplify the procedure for change in coal source, the Ministry 
lays down the following procedure: 

a. from domestic to domestic, 

All the Thermal Power Plants (including Captive Power Plants) having prior 
Environmental Clearance can change the following coal sources including Lignite, 
sourced directly through e-auctions/short term linkage/long term linkage/other 
linkage options of the Ministry of Coal or any organization recognized for allotting 
coal linkages, without seeking amendment in Environmental Clearance, subject to 
compliance with conditions (a) to () enumerated in Office Memorandum dated 
11.11.2020: 

b. from domestic to domestic (blended with imported coal up to 30% content 
of imported coal) 

1



4 

c. from imported to imported (blended with domestic coal up to 10% content 
of domestic coal) 

d. from imported to domestic (where the GCV of the domestic coal is of the 
same grade as of imported coal). 

Further, condition no. (d) mentioned in Para 7 of the O.M. dated 11.11. 2020 shall 
stand substituted as follows: 

To, 

All the Thermal Power Plants (including Captive Power Plants) having Prior 
Environmental Clearance and going in for change in the coal source other than 
those falling in the aforementioned category of change in coal source shall 
approach the Ministry for amendment in environmental clearance along with a 
study on additional impact assessment and revised EMP based on the change in 
Source of coal. 

(d) Additional ash pond shall not be permitted on account of increase in ash 
content in the raW Coal due to change in coal source includng lignite other than the 
ash pond permitted and specified in the Prior Environmental Clearance. 100% fly 
ash utilization is to be achieved within 4 years in accordance with the extant 
provisions laid down in the Fly Ash notifications dated 14.09.1999, 27.08.2003, 
03.11.2009 & 25.01.2016, 31.12.2021 and 30.12.2022 as amended from time to 

This issues with the approval of the Competent Authority. 

1. All the Thermal Power Plants 

2. The Chairman/Member Secretaries of all the Expert Appraisal Committees 
3. The Chairman /Member Secretaries of all the SEIAAs /SEACs 

4. The Chairman/Member Secretaries of all SPCBs /UTPCCs 
5. The Deputy Director General of Forest of all ROs of MoEF&CC 
6. All the Officers of LA. Division 

Copy for information to: 

1. PS to Hon'ble Minister for Environment, Forest and Climate Change 
2. PS to Hon'ble MoS (EF&CC) 

(LK Bokolia) 
Director/ Scientist F 

3. PPS to the Secretary (EF&CC) 
4. PPS to the AS (TK) / AS (NPG) 
5. The Joint Secretary, Ministry of Coal, Gol 
6. The Joint Secretary, Ministry of Power,Gol 
7. Website of MoEF&CC/ Guard file 

(L K Bokolia) 
Directorl Scientist F 

time. 
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